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';bresent‘ Shri p?s:r"lahendru for revied applicanta.’
. Shei Yogesh Sharma for revieu respondents.}
, In the light of" the fact that the Hon'm&s |
Supreme Court vide order dated 8,19,2000 in urit Potiton |
No ?433/93 has stayed the proceedings pending in all
ribunals in respect of reg.nlarisation pf

parcel portsrsJ RA is adjourned sine die wi th liberty
o either sxde to revive the RA af’ter the aforesaid stay

orders are vacata o
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